BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SZ)
CHENNAI
MEMORANDUM OF ORIGINAL APPLICATION
(Under Section 18 (1) read with Sections 14 of the
National Green Tribunal Act, 2010)

ORIGINAL APPLICATION No. 22 0f2023 (SZ)

P.Kesavan ...Applicant

Vs.

The District Collector,
Karur District, Karur and 6 others ...Respondents

CONSENT CONDITIONS AND COMPLIANCE STATUS
FILED BY THE APPLICANT

Dated at Chennai on this the 20" day of February, 2023.

Pl

Counsel for Applicant
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL (SZ) CHENNAI
MEMORANDUM OF ORIGINAL
APPLICATION
(Under Section 18 (1) read with Sections 14
of the National Green Tribunal Act, 2010)

O.A.No. 22 0f2023 (SZ)

P Kesavan ...Applicant

Vs.

The District Collector,
Karur District, & 6 others  ...Respondents

CONSENT CONDITIONS AND
COMPLIANCE STATUS FILED BY
THE APPLICANT

M/s. PMATHIVANAN (E.No.242/1990)
and
K.BALASUBRAMANIAN
(E.No0.442/1992)

Counsel for Petitioner

Mobile No. 94442 46521



